FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
DIGI CABLECOMM SERVICES PRIVATE LIMITED
RELEVANT PARTICULARS

Name of corporate debtor

Digi Cablecomm Services Private Limited

Date of incorporation of corporate debtor

19/06/2003

Authority under which corporate debtor
is incorporated / registered

Registrar of Companies - Kolkata |

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U64204WB2003PTC096420

Address of the registered office and
principal office (if any) of corporate
debtor

Registered Office : Unit No. 41A/44, Legacy
Building, 4th Floor, 25A, Shakespeare Sarani,
Kolkata - 700017, West Bengal, India.

Insolvency commencement date in
respect of corporate debtor

25th June, 2026. (In the absence of any intimation
or communication from the Hon'ble NCLT,
Kolkata Bench Registry, the Interim Resolution|
Professional became aware of the initiation of]
the CIRP on 29th June, 2026.).

Estimated date of closure of insolvency
resolution process

26th December, 2026.

Name and registration number of the
insolvency professional acting as interim
resolution professional

Hansraj Jaria
IBBI/IPA-002/IP-N00835/2019-2020/12663

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address : 36, Abinash Sashmal Lane, Beleghata,
Phoolbagan, Near Pawanputra Hotel, Kolkata -
700010, West Bengal.

Email : hansrajjaria@gmail.com

. |Address and e-mail to be used for

correspondence with the interim
resolution professional

Address : 36, Abinash Sashmal Lane, Beleghata,
Phoolbagan, Near Pawanputra Hotel, Kolkata -
700010, West Bengal.

Email : digicablecomm.cirp@gmail.com

. | Last date for submission of claims

13th July, 2026

. |Classes of creditors, if any, under clause

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

. [Names of Insolvency Professionals

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

-|(a) Relevant Forms and

(b) Details of authorized representatives
are available at :

Weblink : https://ibbi.gov.in/nome/downloads
Physical Address : 36, Abinash Sashmal Lane,
Beleghata, Phoolbagan, Near Pawanputra Hotel,
Kolkata - 700010, West Bengal.

Notice is hereby given that the National Company Law Tribunal, Kolkata Bench has ordered the
commencement of a corporate insolvency resolution process of the Digi CablecommServices
Private Limited on 25th June, 2026. (In the ab: of any intimation or cc ication from
the Hon'ble NCLT, Kolkata Bench Registry, the Interim Resolution Professional became
aware of the initiation of the CIRP on 29th June, 2026).

The creditors of Digi CablecommServices Private Limited, are hereby called upon to submit their
claims with proof on or before 13th July, 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No. 13 to act as authorised representative of the class [specify class] in Form CA. - Not Applicable.
Submission of false or mi: ling proofs of claim shall attract penalties.

Sd/-

Hansraj Jaria

Interim Resolution Professional

Digi Cablecomm Services Private Limited
IBBI/IPA-002/IP-N00835/2019-2020/12663

AFA No.: AA2/12663/02/300627/204411 | Valid upto 30th June 2027

Date : 30.06.2026
Place : Kolkata
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SBI, R.B.O. Chinsurah , Municipal Bus Stand, "Rohra Plaza"
J.C. Ghosh Sarani, Post-Chinsurah, Hooghly-712101

BRANCH PREMISES REQUIRED FOR STATE BANK OF INDIA

Stale Bank of India is kaaking for a pramises for shifling ibs Chingurah Branch (D005 i
&0, 1t [Camel Area) commarcial space preferabdy within 1 km from existing Chansurah Branch Premises (prafarably a1 Ghorl
More!Akhan BozorBus Stand arva) and at ground Boor with Car Parkng faclity and Generador space. Wiling landiordtady

are pebised to epaly wilhin 15¢ays with both Technical Bid & Financial Bid & sutirnit I b in lwo
saparala saaled covars 50 45 10 mach tha afice of The Regional Managar, R.B.0.-V, Chinsurah in tha abave manfionad
address. For further delails please log on bo cur webgite bank. in-ths MNa

brokarages or commission wil be paid in this connecton, The bank resarves the nghl to accept or reject any offer wilhoul
assigning any raason thereol. Faranguiry, you may conact Mobile Mo~ 5674 713 B05 /5123 376 648/ 9674 750 723

Date : 30.06.2026
Place : Chinsurah

Regional Manager,
R.B.O.-V, Chinsurah

DEPUTY CONSERVATOR OF FORESTS, URBAN RECREATION FORESTRY DIVISION
ABRIDGED TENDER NOTICE

The Ex-Officio Manager, GPW/WBFDCL & Deputy Conservator of Forests, Urban Recreation Forestry Division
invites Tender Notice for various works as follows:-

Corrigendum for Date Extension
Corrigendum has been added to the following NIT.
NIT No. Tender ID
10/GPW/CS/WBFD(/2026-27 2026_FDCL_1027602_1
Details can be seen at https://wbtenders.gov.in

Last Date of Bid Submission
02.07.2026

Sd/-
EOM, GPW, WBFDCL & DCF, URF Division

WEST BENGAL STATE ELECTRICITY
TRANSMISSION COMPANY LIMITED
(A Government of West Bengal Enterprise)
Registered Office: Vidyut Bhavan, Block-DJ, Sector-Il, Bidhannagar, Kolkata-700091
CIN: U40101WB2007SGC113474 « web: www.wbsetcl.in

NIT No.: CE(P)/WBSETCL/132 KV Power Cables/26-27/09 Date: 30.06.2026
E-Tender is invited for procurement of 132 kV Power Cables. Bid documents can be downloaded
from 30.06.2026, 11:00 A.M. and bids shall be submitted (online) up to 04:00 P.M., 28.07.2026.
Visitthe following websites - www.wbtenders.gov.in, www.wbsetcl.in for details.

WBSETC

ICA-T11261(3)/2026}

SBI, R.B.0. Chinsurah , Municipal Bus Stand, "Rohra Plaza"
J.C. Ghosh Sarani, Post-Chinsurah, Hooghly-712101

BRANCH PREMISES REQUIRED FOR STATE BANK OF INDIA

Shata Bank af ndi ing for & pearmises for shiffing ; (07 24) comprising 2000-2500
5. It commercial spece preferbly within 500 metre from existing Jamgram Branch Premises and at ground foor with Car
Parking facility and Ganeraor space. Willing landiardiady ase advised to apply within 15 days with bolh Teshnical Bld &
Finanelal Bid within bankingloflica hours & submit their bid in two ceparate sealad covers 60 as to reach the office of Tha
Ragional Manager, R.B.0.-\, Chinsurah in the above mentioned address. For lurther delails please log on Lo cur websila

hank. insth: Mo qns of ion wii be paid in this

. Thebaik

" oot o reject arry ofler
Faranquiry, you may contact Mahlle Mo - 9674728032 /9123 376 648/ 8674 750 723

Date : 30.06.2026
Place : Chinsurah

Regional Manager,
R.B.0.-V, Chinsurah

EAST COAST RAILW

NOTICE FOR SHORTLISTING OF BRANDS OF
PACKAGED DRINKING WATER (PDW)

Notice No:- PDW- 01/2026

Invites applications in the prescribed proforma from manufacturer of the reputed
brands of the PDW (Packaged Drinking Water) for shortlisting for use/ service/sale in
licensee catering units, MPS units and Fruit & Juice Stalls units of the East Coast
Railway jurisdiction.

Application form can be obtained from the office of Principal Chief
Commercial Manager, East Coast Railway, Ground Floor, North Block, Rail
Sadan, Bhubaneswar on any working day between 10.00 hrs to 18:00 hrs upto
23.07.2026 on payment of Rupees Five Thousand Nine Hundred only (Incl. of
18% GST) (Rs 5000/- +18% GST=Rs 5900/-) for the above item. Applicable GST is
required to be deposited with GST authorities. The application form and other terms
and conditions can also be downloaded from the East Coast Railway's website i.e.
https:/leastcoastrail.indianrailways.gov.in by going through Tender >> Expression
of Interest of the portal.

The application can be put in the drop box kept in the Catering Cell, office of
the Principal Chief Commercial Manager, East Coast Railway, Ground Floor,
North Block, Rail Sadan, Bhubaneswar on any working day between 10:00 hrs to
18.00 hrs after the issue of this notification till 24.07.2026 at 11.00 hrs. Any
application submitted after the aforesaid date and time will not be accepted. It is also
clarified that this is not a tender notice but application for shortlisting of brands of PDW.
The applications will be opened on 24.07.2026 at 12.00 hrs.

PR-270/RI26-27| Chief Commercial Manager/(Catg)

ASSET RECOVERY BRANCH-SURAT
5th Floor Bank of India Building , Kanpith,

APPENDIX-IV

See rule-8(1
POSSESSION NOTICE

atnpar
Burk ol iz BOI ; (for Imnmovable property)
Whereas

The undersigned being the authorised officer of Bank of India, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under
Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a demand notice dated 18/11/2022 calling upon the borrower
M/s Ideal Movers Private Limited (merged entity of Ideal Resources Private
Limited & Ideal Movers Private Limited) to repay the amount mentioned in
the notice being Rs. 1,23,39,38,728.50 (One Hundred Twenty Three Crore
Thirty Nine Lakhs Thirty Eight Thousand Seven Hundred Twenty Eight
and Fifty Paisa ) within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken

Lalgate, Surat, Gujarat-395003
Mob: 99248 69768

Heget AT et g e e fafies
Central Mine Planning & Design Institute Ltd.
(A Subsidiary of Coal India Ltd.)
Gondwana Place, Kanke Road, Ranchi-834008, Jharkhand India

NOTICE

" All the tenders issued by CIL and its Subsidiaries for Procurement of
Goods, Works and Services are available on websites of Coal India Ltd.
www.coalindia.in/ respective Subsidiary Company (CMPDI,
www.cmpdi.co.in), CIL e-procurement portal https://
coalindiatenders.nic.in and Central Public Procurement Portal
https://leprocure.gov.in. In addition, procurement is also done through
GeM portal https://gem.gov.in"
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Regional Office: Kolkata, 14/15, Old Court House Street, Kolkata- 700001
NOTICE: CLOSURE OF INOPERATIVE ACCOUNTS WITH ZERO BALANCE
This notice is a continuation of our earlier notices dated 02-06-2026 and 16-06-2026, directed to
account holders whose accounts have remained Inoperative for the last 8 years, with no

customer-induced transactions for the last 10 years, and maintain a Zero Balance.

To avoid closure, please reactivate your account by submitting updated KYC documents at your
nearest Punjab & Sind Bank branch on or before 20.07.2026. Accounts not activated by this

date will be closed on or after 21.07.2026 without further notice.
&ﬁ Email: corporate@warrentea.com website: www.warrentea.com
1st Reminder Notice to Shareholders

Special Window for Re-lodgment of Transfer Requests of Physical Shares

Further to our Notice of 16" March, 2026, pursuant to SEBI Circular No. HO/38/13/11(2)
2026-MIRSD-POD/1/3750/2026 dated 30" January, 2026, all shareholders/investors of the
Company are hereby informed that another special window has been opened for a period of
one year from 5" February, 2026 to 4" February, 2027 to facilitate transfer of shares in physical
mode. This facility is available only to those shareholders/investors who had executed the
Transfer Deeds before 1 April, 2019 but either not lodged/rejected /returned/not attended due
to deficiency in the documents/process or otherwise. The transfer deed must be accompanied
with original share certificate (s) and proof of acquisition.

Eligible shareholders/investors may furnish the requisite documents to the Company Registrar
and Share Transfer Agent i.e. MUFG Intime India Private Limited, Rasoi Court, 5" floor,
20, Sir R. N. Mukherjee Road, Kolkata 700 001.

During this Special Window, the securities transferred shall be credited only in dematerialized
form and shall be subject to a lock-in period of one year from the date of registration of transfer.
During the lock-in period, such securities shall not be transferred, lien marked or pledged.
Shareholders/Investors are requested to follow the prescribed transfer-cum-demat process.
Requests involving disputed ownership or shares that have already been transferred to the
Investor Education and Protection Fund (IEPF) shall not be considered.

Transfer requests submitted after 4" February, 2027 will not be accepted by the Company/RTA.

For any query, you can contact our RTA at investor.helpdesk@in.mpms.mufg.com /
rta@cbmsl.com and Company at investors@warrentea.com

WARREN TEA LIMITED
CIN: L01132WB1977PLC271413,
Registered & Corporate Office: Johar Building, 8" floor, P-1, Hide Lane,
Kolkata 700 073. Tel: 033 22360025

For Warren Tea Limited

Place : Kolkata Soma Chakraborty
Dated : 30" June, 2026 Executive Director & Company Secretary
ACS 11108

FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
DIGI CABLECOMM SERVICES PRIVATE LIMITED
RELEVANT PARTICULARS
Digi Cablecomm Services Private Limited
19/06/2003
Registrar of Companies - Kolkata |

1. |Name of corporate debtor

2. |Date of incorporation of corporate debtor|
3. | Authority under which corporate debtor|
is incorporated / registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor|
5. |Address of the registered office and
principal office (if any) of corporate
debtor

6. [Insolvency commencement date in
respect of corporate debtor

U64204WB2003PTC096420

Registered Office : Unit No. 41A/44, Legacy
Building, 4th Floor, 25A, Shakespeare Sarani,
Kolkata - 700017, West Bengal, India.
25th June, 2026. (In the absence of any intimation
or communication from the Hon'ble NCLT,
Kolkata Bench Registry, the Interim Resolution
Professional became aware of the initiation of]
the CIRP on 29th June, 2026.).

26th December, 2026.

7. |Estimated date of closure of insolvency
resolution process

8. [Name and registration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Hansraj Jaria
IBBI/IPA-002/IP-N00835/2019-2020/12663

Address : 36, Abinash Sashmal Lane, Beleghata,
Phoolbagan, Near Pawanputra Hotel, Kolkata -
700010, West Bengal.

Email : hansrajjaria@gmail.com

Address : 36, Abinash Sashmal Lane, Beleghata,
Phoolbagan, Near Pawanputra Hotel, Kolkata -
700010, West Bengal.

Email : digicablecomm.cirp@gmail.com

13th July, 2026

Not Applicable

. [Address and e-mail to be used for
correspondence with the interim
resolution professional

11. | Last date for submission of claims

12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

. [Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

- |(a) Relevant Forms and

(b) Details of authorized representatives
are available at :

Not Applicable

Weblink : https:/ibbi.gov.in/home/downloads
Physical Address : 36, Abinash Sashmal Lane,
Beleghata, Phoolbagan, Near Pawanputra Hotel,
Kolkata - 700010, West Bengal.

Notice is hereby given that the National Company Law Tribunal, Kolkata Bench has ordered the
commencement of a corporate insolvency resolution process of the Digi CablecommServices
Private Limited on 25th June, 2026. (In the absence of any intimation or communication from
the Hon'ble NCLT, Kolkata Bench Registry, the Interim Resolution Professional became
aware of the initiation of the CIRP on 29th June, 2026).

The creditors of Digi CablecommServices Private Limited, are hereby called upon to submit their
claims with proof on or before 13th July, 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No. 13 to act as authorised representative of the class [specify class] in Form CA. - Not Applicable.
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Hansraj Jaria

Interim Resolution Professional

Digi Cablecomm Services Private Limited

Date : 30.06.2026 IBBI/IPA-002/IP-N00835/2019-2020/12663

Place : Kolkata

AFA No.: AA2/12663/02/300627/204411 | Valid upto 30th June 2027

po ion of the property described herein below in exercise of powers
conferred on him under sub-section (4) of section 13 of Act read with rule 8 of
the Security Interest Enforcement) Rules, 2002 on this 24th day of June of
the year 2026;

The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Bank of India for an amount Rs. 123,39,38,728.50/- and
interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section
13 of the Act, in respect of time available, to redeem the secured assets.

Description of the Inmovable Property

All that part and parcel of the immovable property situated at premises No.
19-B, ‘Rajiv Apartments’, Flat No. 11, 5th Floor, Mandeville Garden, Kolkata-
700019, admeasuring 2093 sq.ft (super built up area) standing in the name
of Denzong Trading Co. Private Limited. Tenor: Freehold.

Bounded; On the North by:- 17A & 17B Mandeville Gardens , On the
South by:- 21/1, Mandeville Gardens , On the East by:-19A, Mandeville
Gardens & Road, On the West by: 4, 5 & 6 Suren Tagore Road

Date: 24.06.2026
Place: Kolkata

Name: Md. Khursheed Alam
Authorized Officer, Bank of India

BANK OF INDIA
BARASAT ZONAL OFFICE
ASSET RECOVERY DEPARTMENT
2nd Floor, DD-2, Salt Lake, Sector 1,
Bidhan Nagar, Kolkata - 700064
Appendix-1V [See Rule-8(1)]
POSSESSION NOTICE
(for Immovable Property)

v * [}
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Whereas
The undersigned being the authorized officer of the BANK OF INDIA, BARRACKPORE
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
demand notice dated 23.04.2026 calling upon the borrower Mr Samrat Acharjee &
Mrs Suparna Dutta to repay the amount mentioned in the notice being Rs.29,67,335.00
(Twenty Nine Lakh Sixty Seven thousand three hundred thirty five plus interest to
be charged from 20.04.2026) within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this
the 29th day of June of the year 2026.
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
BANK OF INDIA, BARRACKPORE BRANCH for an amount Rs.29,67,335.00 (Twenty
Nine Lakh Sixty Seven thousand three hundred thirty five) and interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
(a) EQM of Residential flat measuring an area Super Built Up Area: 1150.00 Sq. ft., being
No. C3 on the 3rd floor of a (G+IV) residential building namely “USHA APARTMENT”
situated at Holding No 144, 3 Desh Badhu Nagar, Mouza Sukhchar, RS Dag No
3791/5434, Under Khatian No 339 and EP No 10, JI No-9, Touzi No 156, Under Ward No
14, Panihati Municipality, PO Sukhachar, PS Khardah, ADSRO Sodepur, Dist-North 24
Parganas, Pin-700115, Being Deed No. I-1524-08454/2022 Dated 16-09-2022. The flat
is Bounded by; On the North: Open to Air; On the South: Open to Air; On the East:
Open to Air, On the West: by Others Flat, Lobby & Stair, The Property is Bounded by;
On the North: House of Sri Kumud Nandy; On the South: 16ft wide colony Road;
On the East: 18 feet Desh Bandhu Nagar Road; On the West: House of Smt Santilata Dey.

Date: 29.06.2026 Sd/- Chief Manager & Authorized Officer
Place: Barrackpore Bank of India, Barrackpore Branch
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Asset Recovery Management Branch; No.9, Chittaranjan Avenue,
1st Floor, Kolkata- 700072. Phone - 8925951996, Email.- iob1996@iob.in
Ref.No.1996/DE/DN/2026-27 Date: 25.06.2026
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Indian Overseas Bank

Good people to grow with
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Without Prejudice
To,
1) Mrs. Nanda Das, W/o. Mr. Babul Das alias Bablu Das, Proprietrex of M/s. Deep
Enterprise
Address: 95, Santoshpur Avenue, P.S .- Castle, Kolkata- 700075.
& 86, Santoshpur Avenue, P.S.- Castle, Kolkata- 700075.
& 74D, Baderiapur Road, Jadavpur, P.S.- Jadavpur, Kolkata- 700092.
& 12A, Kalibari Road, P.S.- Kasba, Kolkata- 700075.
& 395, Rani Rasmoni Bagan, P.S.- Kasba, Kolkata- 700075.
& 22/C Avenue, South Santoshpur, Kolkata- 700075.
& 36, Garfa Main Road, 1% Floor, Meenakshi Apartment, Near SD-4 Bus Stand,
Kolkata-700078,
& 32/1 Santoshpur East Road, P.S.- Kasba, Kolkata- 700075.

2) Mr. Babul Das alias Bablu Das, S/o. Mr. Sukhendu Kumar Das,
Address: 95, Santoshpur Avenue, P.S.- Castle, Kolkata- 700075.

& 86, Santoshpur Avenue, P.S.- Castle, Kolkata- 700075.

& 74D, Baderiapur Road, Jadavpur, P.S.- Jadavpur, Kolkata- 700092.
& 12A, Kalibari Road, P.S.- Kasba, Kolkata- 700075.

& 395, Rani Rasmoni Bagan, P.S.- Kasba, Kolkata- 700075.

Sir/Madam,

Re: Demand Notice- Credit Facilities granted to M/s. Deep Enterprise;
Proprietrix: Smt Nanda Das with Indian Overseas Bank, Lake Market Branch
now maintained with ARMB-Kolkata.

We invite your attention to the Cash Credit Facility availed by you in the name of
M/s. Deep Enterprise represented through the Proprietrix Mrs. Nanda Das and
guaranteed by Mr. Babul Das alias Bablu Das, which is classified as Non-
Performing Asseton 31.12.2003.

The Bank Dues in Cash Credit Facility availed by you is still outstanding and as per
Recovery Certificate issued by the Hon'ble Debt Recovery Tribunal-2, Kolkata under
RC No. 102/2012 arising out of OA No.189/2007 stands at Rs.2,82,44,974/- as on
24.06.2026 plus further interest, costand expenses.

We also understand that the Proprietrex Mrs. Nanda Das has also availed One Jewel
Loan against Pledge of Jewels that has been settled and closed. The pledged jewels
are undelivered considering the above dues outstanding.

Hence, we hereby give you notice for payment of the Bank Dues of Rs.2,82,44,974/-
as on 24.06.2026 plus further interest, cost and expenses till the date of payment,
within One Month from the receipt of the said Demand Notice. In Case you fail to repay
the Bank dues within the stipulated time frame, Bank in its exercise of its Rights of
General Lien shall sale the Pledged Jewel in public auction for recovery of dues and
the sale proceeds shall be adjusted towards the Loan outstanding in the NPA account
M/s. Deep Enterprise.

We also advise you that this demand notice is without prejudice to and shall not be
construed as waiver of any other rights or remedies which we have for recovery of the
above-said dues as well as out right to make further demands in respect of sums due
and payable by you.

For Indian Overseas Bank
Chief Manager

Suryoday Small Finance Bank Limited
Regd. & Corp. office : 1101, Sharda Terraces, Plot 65, Sector - 11, CBD
Belapur, Navi Mumbai - 400614. CIN: L65923MH2008PLC261472.

POSSESSION NOTICE
Whereas The undersigned being the Authorized Officer of the M/s. Suryoday Small Finance Bank
Ltd., under the Securitization”and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers conferred under
section’ 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
demand notice to below mentioned Borrower/s 7 Guarantor/s. After complstion of 60 days from
date of receipt_of the said notice, The Borrower/s / Guarantor/s having failed to repay the
amount, notice is hereby given to the Borrower/s / Guarantor/s and the public in general that the

SURYODAY

A WANK D §MILEY

undersigned has taken possession of the protfeny described herein below in exercise of powers
1

of the Said Act read with Rule 6 & 8 of the

X acurity
e date mentioned herewith:

conferred on them undsr section 13(4?]
Interest (Enforcement) Rules, 2002 on tf

1C / Date of Demand Notice 06.02.2026

|[Name of

227000004526 & 257000015091, 1) MR.
B RAVINDRA PALLIWAR S/0O NAIN DAS 5,58,076.40/- as on 05.02.2026 |

PALLIWAR 2) MR NAIN DAS PALLIWAR
S/0 KANHAIYA DAS PALLIWAR 24.06.2026 (Symbolic) ||

Description Of Secured Asset(s(} /immovable Pro er%y (Ies?1 : All The Part And Pieces Of Flat|
Situated On The Third Floor Of Plot/Flat No. 'Lig/35' é]T irty-Five) Of Arsa 555.21 (Five
Hundred Fifty-Five Point Two One) Square Feet LE. 51.60 (Fifty-Ong Point Six Zerog Square|
Meters In Block No. 02 (Two), A Multi-Storey Building Situated On Khasra No. 524 And
522/1.196 6Five Hundred Twenty-Four And_Five Hundred Twenty-Two Increasing To One
housand One Hundred Ninety-Six) Under The Kachana Scheme Of Chhattisgarh Housing
Board, Village Kachana P.H. No. 110/40, Tehsil W. District Raipur (Chhattisgarh). The|
Property Sold Is_Situated 1/4 Km Inside From The Main Road Under The Kachana Housing
Board Scheme. The Boundary Of The Above Property Is As Follows:- North Block No. A,
South Plot Number 33, East Block Number €, West Plot Number 36

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the M/s Suryoday Small
Finance Bank Ltd, for an above mentioned demanded amount and further interest thereon.

Place : Raipur, Date : 30.06.2026

Total Outstanding
Amount in Rs.

Rs.13,45,689.43/- & Rs.

Date of Possession

Authorised Officer, Suryoday Small Finance Bank Limited

"T‘. TATA CAPITAL HOUSING FINANCE LTD
Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA yarg, Lower Parel, Mumbai-400013,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under
Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued
demand notices as mentioned below calling upon the Borrowers to repay the amount
mentioned in the notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that the undersigned has taken possession of the
property described hereinbelow in exercise of the powers conferred on him under Section
13(4) of the said Act read with Rule 8 of the said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interest
thereon and penal interest, charges, costs etc. from date mentioned below.

The borrower’s attention is invited to provisions of sub-Section (8) of Section 13 of the Act,
inrespect of time available, to redeem the secured assets.

7
CIN: U?O109WEQOUSPLC1 11457
NOTICE INVITING TENDER (NIT)

"Dhariwal Infrastructure Limited (DIL) 2 X 300 MW coal based
thermal power plant near Tadali Village of Chandrapur Dist.
(M.H), invites offer for Transportation & Handling of 4.50 Lakh
MT approximately of coal under RCR mode from SECL Collieries
to Dhariwal Infrastructure Limited Plant. Detailed terms &
conditions of the NIT and due dates of submission are available
under Tender notification section of the official DIL website
https://www.dilenergy.co.in"

AXIS BANK LTD.

A.C. Market Building, 3rd Floor, 1 Shakespeare Sarani,
Kolkata - 700071

endix IV [See rule 8(1) Possession Notice (for immovable propert

Whereas, the undersigned being the Authorised Officer of the Axis Bank Ltd, under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
calling upon the borrower/s/Co- Borrower/s/guarantor/s to repay the amount
mentioned in the notice along with contractual rate of interest plus penal interest,
charges, costs etc. within 60 days from the date of the said notice.

The borrower/s/Co-Borrower/s/guarantor/s, having failed to repay the amount, notice
is hereby given to the borrower/s/Co-Borrower/s/guarantor/s, in particular and the
public, in general, that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under section 13(4) of
the said Act read with rule 8 of the said Rules on the date mentioned herein after.

The borrower/s/Co-Borrower/s/guarantor/s, in particular, and the public, in general,
are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Axis Bank Ltd., for an amount mentioned in the
notice along with interest thereon and penal interest, charges, costs etc. from date of
demand notice.

The borrower's attention is invited to the provisions of Sub Section (8) of
Section 13 of the SARFAESI Act, 2002 in respect of time available, to redeem the
secured assets.

AXIS BANK
A

A

A) Amount Due as of Notice date

B) Date of Demand Notice

C) Date of Possession

A)Rs.28,36,520/-under Loan Alc
No0.921030004104806, as on 25.11.2025 (this
amount includes interest applied till 01.11.2024)
and Rs.42,072.45/- due under Loan Alc
No0.921030004104848, as on 25.11.2025 (this
amountincludes interest applied till 01.11.2024),

B) 31.12.2025

C) 25.06.2026 (Symbolic)

Name & Address of

Borrower / Guarantor

1. Mr. Santanu Ray

S/0. Bidur Roy

2. Mr. Bidur Roy @ Bidur Ray
S/0. Gobindocharan Roy
Both Residing at: Purshuri,
Agar Paschim Medinipur-
721222

SCHEDULE Description of the Mortgaged Property

Loan Name of Obligor(s)/ Amount as per Date of
Account Legal Heir (s)/ Legal Demand Notice P ion
No. Representative(s)
TCHHLO05000001 |Mr. Javeed Aziz,|Rs. 34,74,153/- (Rupees Thirty| 27-06-2026
00452458, Mrs. Nausheen|Four Lakhs Seventy Four
TCHIN050000010 | Perveen Thousand One Hundred and Fifty
0453394 Three Only) as on 06-04-2026

Description of Secured Assets/Immovable Properties: All That one Storeyed Brick
Built Old Building Dwelling House Messuage Hereditaments And Premises Together With
The Piece And Parcel of Land Thereunto Belonging Whereon or Part Whereof The Same Is
Erected And Built Containing By Measurement of An Area of 1 (One) Cottah 6 (Six) Chittaks
42 (Forty Two) Square Feet Be The Same Little More or Less Comprised In Holding No. 81,
Sub-division ‘B’ of Division - 4 Under Touzi No. 2833 of The Alipore Collectorate At Mouza
Entally Panchannagram P.S. Entally 24-PGS. Registry Office Sub-registrar Sealdah Being
The Premises No. 22/c, Maulvi Ismail Street, Which Is At Present Known As 22/c, Ismail
Street, Calcutta-14 Within The Limit of The Calcutta Municipal Corporation Butted And
Bounded In The Manner Following: on The North : By 22/B, Ismail Street, Calcutta. on The
South : By A Mosque, on The East : By 22/a, Ismail Street, Calcutta. on The West : By
Muslim Burial Ground.

TCHHL0500000100344

929, TCHIN0500000
100346796

Mr. Suraj Das, 27-06-2026

Mrs. Kajal Das

Rs.18,20,643/- (Rupees
Eighteen Lakhs Twenty
Thousand Six Hundred and Forty
Three Only) as on 06-04-2026
Description of Secured Assets/Immovable Properties: All That The Self-contained Flat
Having A Super Built Area Ad- Measuring About 700 Sq. Ft. (Seven Hundred) Sq. Ft.,
Carpet Area 555 Sq.ft. More or Less, Being Flat No. 4, Consisting of Two Bedrooms, one
Dinning Cum-Kitchen, Two Balcony And one Toilet, on The 2nd Floor Backside Portion, of
The Building Namely Lying And Situated At Premises No. 01N, Rakhal Mukherjee Road,
Mailing Address 14/5, Rakhal Mukherjee Road, Being Assessee No.411261500685, Under
Kolkata Municipal Corporation Ward No. 126, P.O. Sarsuna, P.S. Sarsuna (Previously
Thakurpukur), Kolkata-700061, in The District of 24 Parganas (south)

TCHHLO0500000100403 [Mr. Subrato | Rs. 24,90,336/- (Rupees Twenty | 27-06-2026
887, TCHIN050000 |Roy, Mrs.| Four Lakh Ninety Thousand
0100404439 S u m o n a| Three Hundred Thirty Six Only)
Ganguly ason 09-04-2026

Description of Secured Assets/Immovable Properties: All That One Self-contained

ALL THAT piece and parcel of land and measuring about of 4 decimals more or less
situated at Mouza-Purshuri, JLN0.181, LR Khatian No. 3417 LR Plot No. 1981, Police
Station-Chandrakona, in the District of Paschim Medinipur together with all the
buildings and structures standing thereon.

Date: 30.06.2026; Authorised Officer;

Place: Purshuri,Agar Axis Bank Ltd.

E-AUCTION SALE NOTICE UNDER THE INSOLVENCY AND
BANKRUPTCY CODE, 2016
BALLY EXPORTS LIMITED - IN LIQUIDATION
CIN: U51909WB1996PLC079772
REGISTERED OFFICE: P 26B, KASBA INDUSTRIAL ESTATE PHASE I,

TILJALA, KOLKATA, WEST BENGAL, INDIA - 700107.
SALE OF ASSETS
Under Insolvency and Bankruptcy Code, 2016
Date and Time of Auction:31 July 2026 from 11:00 A.M. to 01:00 P.M.
M/s Bally Exports Limited is under liquidation pursuant to the Order dated 21st April 2026 passed by the
Hon'ble National Company Law Tribunal, Kolkata Bench in |.A. (IB) No. 1547/KB/2025 in C.P. (IB) No.
200/KB/2023, whereby M/s Bally Exports Limited was ordered to be liquidated and the undersigned was
appointed as Liquidator.
Notice is hereby given to the public that the undermentioned asset forming part of the liquidation estate of
M/s Bally Exports Limited shall be sold through E-Auction on "AS IS WHERE IS", "AS IS WHAT IS",
"WHATEVER THEREIS", "WITHOUT RECOURSE" and "WITHOUT ANY WARRANTIES" basis.
Prospective bidders are advised to independently verify the fitle, nature, area, measurements,
encumbrances, lease conditions, statutory liabilities and all other aspects relating to the asset before
submission of bids.
The sale of assets will be done by the undersigned through the e-auction platform,
(https://ibbi.baank leauction-ibbi/home)
1. Assets & Auction Details
Brief Description
of Asset
for Sale

)

Reserve |Earnest Money
Price
(inRs.)

Bid E-Auction| | ast Date
Deposit (10% (Increment| Date of
of Reserve | Amount 3 EMD
Price) (inRs.) | (inRs.) Time |Submission
6,66,300/- 50,000/~ [31.07.2026| 29.07.2026
(Friday) |(Wednesday)
from by 5:00 PM

Leasehold Industrial Land situated | 66,63,000/-
at PlotNo. P-61 & P-62, Santoshpur
Industrial Estate, Modern Integrated

Date: - 27.06.2026
Place: - KOLKATA, WEST BENGAL

Sd/- Authorised Officer,
For Tata Capital Housing Finance Limited

Flat, With Marble Flooring, Being Flat No. "A-1", on The First Floor, (Western Side) without | | Readymade Garments Complex, 11:00 AM
Lift Facility, Having Super Built Up Area of 685 Sq. Ft. And CarpetArea 520 Sq. Ft. More or | | Xalinagar, PO. Bidhangarh, PS. to 1:00 PM
Less of The Said G+3 Storied Buiding Situated At K M.C. Premises No. 138, Seikhpara | [Maheshtaa, Distrct South 24
(Sheikhpara), P.0. Bansdroni, PSS. Formerly Regent Park Now Bansdroni, Kolkata - | |-oooas, Tes Bengal-
700096, District South 24 Parganas, Within The Limits of The Kolkata Municipal | |2 Auction Schedule
Corporation, Under Ward No. 112 Particulars _ hedule Date

Publ of Sale Notice 30.06.2026 (Tuesday)

Commencement of Due Diligence / Sharing of|01.07.2026 (Wednesday)
D

B & A PACKAGING INDIA LIMITED bagage
CIN: L210210R1986PLC001624
Regd. Office: 22, Balgopalpur Industrial Area, Balasore-756020, Odisha
Corp. Office: 113, Park Street, 9" Floor, Kolkata — 700016
Phone: (033) 2217 8048, 2226 9582
Email: investorsgrievance@bampl.com, Website: www.bampl.com
™

rooahs

AND BOOK CLOSURE INFORMATION

NOTICE is hereby given to the members of B & A Packaging India Limited
("the Company") that the 40" Annual General Meeting ("AGM") of the Company will be
held at the Registered Office of the Company at 22, Balgopalpur Industrial Area,
Balasore-756020, Odisha on Thursday, 23“ July, 2026 at 11.00 A.M. (IST) to transact
the business, as set out in the Notice of the AGM.

The Notice of AGM together with Annual Report for the Financial Year 2025-26 have
been sent to all Shareholders of the Company and dispatch of the same has been
completed on Monday, 29" June 2026. The Notice of the AGM and Annual Report are
also available and can be downloaded from the Company's website at
https://www.bampl.com and website of the Stock Exchange where the Company's
equity shares are listed i.e. BSE Limited at https://www.bseindia.com.

Pursuant to the provisions of Section108 of the Companies Act' 2013 ("the Act") read
with Rule 20 of the Companies (Management and Administration) Rules, 2014 (“the
Rules”) framed thereunder and Regulation 44 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, the Company is providing the facility to
exercise the right to vote at the AGM by electronic means (remote e-voting) other than
the venue of the AGM and the business may be transacted through the remote e-voting
services provided by CDSL.

Members holding shares either in physical form or in dematerialized mode, as on the
cut-off date, i.e., Thursday,16" July 2026 may cast their vote electronically on the
Resolutions set forth in the Notice of AGM through remote e-voting. All the members
are hereby informed that:

i. The remote e-voting period will commence on Monday, 20" July 2026 at 10.00 A.M.
(IST) and will end on Wednesday, 22 July 2026 at 5.00 P.M. (IST). During this
period, members may cast their vote electronically. Thereafter the remote e-voting
module shall be disabled by CDSL for e-voting.

i. Members can opt only one mode of voting i.e. E-voting or ballot voting at the venue
of AGM. Members who have voted through remote e-voting will be eligible to attend
the AGM. However, they will not be eligible to vote at the AGM. Incase a Member
casts his/her vote through both modes, voting done by remote e-voting shall prevail
and vote cast through ballot shall be treated as invalid. Members are requested to
note that e-voting will not be extended at venue of the AGM.

iii. Incase of any query relating to remote e-voting, members may refer to Frequently
Asked Questions (FAQs) for Shareholders and e-voting user manual for
Shareholders available at the download section of www.evotingindia.com or write
an e-mail to helpdesk.evoting@cdslindia.com or contact Mr. Rakesh Dalvi,
Sr.Manager, CDSL at toll free no. 1800 22 5533.

iv. Amember entitled to attend the AGM and vote thereat is entitled to appoint a proxy to

attend and vote on a poll at the venue of the AGM instead of himself/herself and

proxy need not be a member. The proxy form(s) should be deposited at the

Registered office of the Company or at the office of the Company's Registrar and

Share Transfer Agent, MCS Share Transfer Agent Limited at 383, Lake Gardens, 1%

Floor, Kolkata-700045 not less than forty-eight hours before the commencement of

the meeting.

Pursuant to the provisions of Section 91 of the Companies Act' 2013 read with Rule

10 of the Companies (Management and Administration) Rules, 2014 and

Regulation 42 of the SEBI (Listing Obligations and Disclosure Requirements)

Regulations, 2015, the Register of Members and Share Transfer Books of the

Company will remain closed from Friday, 17" July 2026 to Thursday, 23" July 2026

(both days inclusive).

i. An equity dividend of Re. 1 per share as recommended by the Board of Directors of|
the Company, if approved, at the AGM will be paid within stipulated timeline to those
members whose name appears in the Register of Members or in the records of the
Depositories as beneficial owners of the shares as at the close of business hours on
Thursday,16" July 2026. In accordance with relevant SEBI Circulars, dividend
payments are mandated to be made through the Electronic Clearing System (ECS).
Members holding shares in physical mode are encouraged to opt for and utilize ECS
to ensure timely receipt of dividends. Members holding shares in demat mode are
requested to promptly notify any changes in their address or bank account details to
their respective Depository Participants (DPs). Members holding shares in physical
form are requested to submit the form ISR-1, ISR-2 and ISR-3/SH-13 which are
available at the website of the Company to the RTA of the Company, MCS Share
Transfer Agent Limited, to enable them to update the necessary records for
payment of dividends in electronic mode.

<

=

For B & A Packaging India Limited
Sd/-
Place: Kolkata Anupam Ghosh

Date: 29" June, 2026

Company Secretary and Compliance Officer

Last Date for Submission of Eligibility & Sec 29A (14.07.2026 (Tuesday) by 5:00 PM
D

| ion of Property (Only for Qualified Bidders)

18.07.2026 to 27.07.2026 (With prior booking)

Last Date for Submission of Earnest Money Deposit
(EMD)

29.07.2026 (Wednesday) by 5:00 PM

I of E-Auction Credentials to Eligible Bidders |30.07.2026 (Thursday)

Date & Time of E-Auction 31.07.2026 (Friday) from 11:00 AM to 1:00

PM (With unlimited extension of 5 min each)

Declaration of S ful Bidder/ Provisional H1 31.07.2026 (Friday)

Issuance of Letter of Intent (LOI)/ Confirmation to
Successful Bidder, post verification of eligibility
under Section 29A and other applicable terms.

04.08.2026 (Tuesday)

Terms and Condition of the E-auction are as under

1. The Liquidator reserves the right to modify the auction schedule, including postponement or
cancellation of the auction, by notification on the e-auction portal, without assigning any reason.

2. E-Auction will be conducted on "AS IS WHERE 1S", "AS IS WHAT IS", "WHATEVER THERE [S",
"WITHOUT RECOURSE" and "WITHOUT ANY WARRANTIES" basis. The sale of assets will be
conducted by the undersigned through the e-auction platform at https://ibbi.baanknet.com/eauction-
ibbithome.

3. Prospective bidders need to register on the BaankNet auction platform https://ibbi.baanknet.com/
eauction-ibbilhome, and shall carefully submit the requisite documents, including a declaration of
eligibility under Section 29A of the Insolvency and Bankruptcy Code, 2016 through the electronic
auction platform. The bidders shall refer to the Asset ID / Auction ID as available on the BaankNet portal.

4. Kindly note that the prospective bidders shall submit an undertaking that they do not suffer from any
ineligibility under section 29A of the Code to the extent applicable and that if found ineligible at any
stage, the earnest money deposited shall be forfeited.

5. Prospective bidders shall deposit the Earnest Money Deposit (EMD) through the BaankNet auction
platform. It is also specified that if the bidder is found ineligible under any criteria, EMD shall be
forfeited in accordance with BB Circular No. IBBI/LIQ/84/2025 dated 28th March, 2025.

6. Kindly note that EMD payment must be made through the BAANKNET portal by adding funds to the e
Wallet and clicking "Participate" for the respective auction. The interested bidder should create their
User ID & Password in the auction portal and deposit their EMD amount in the E-Wallet of the portal.
For any query regarding the e-auction portal, reach out to BAANKNET (Bank Asset Auction Network),
Email ID - support.baanknet@psballiance.com, Mobile No: +91 8291220220 or to the Liquidator.

7. All the auction process documents are uploaded on the BaankNet Portal and the participants must
download the same and submitall the documents on the portal.

8. The intending bidders, prior to submitting their bid, should make their independent inquiries and
inspect the above-mentioned assets at their own expense and satisfy themselves. The assets
mentioned above can be inspected by the prospective bidders at the site from 18th July, 2026 to 27th
July, 2026, between 10:00 AM to 5:00PM with prior appointment by contacting the Liquidator.

9. The Successful Bidder shall be solely responsible for payment of all costs, expenses, charges and
liabilities in relation to the sale and transfer of the asset, including applicable stamp duty, registration
charges, legal costs, transfer charges, transfer fees, GST, taxes, rates, assessments, statutory and
non-statutory dues, lease transfer charges, lessor / authority charges and all other outgoings, if any, in
respect of the property / asset put up for auction, in accordance with applicable law. The Liquidator
shall not be responsible for any such dues, charges, costs or expenses. Completion of all
documentation and compliance with applicable requirements for transfer shall be the responsibility of
the Successful Bidder.

10. In terms of Schedule | to the IBBI (Liquidation Process) Regulations, 2016, as amended from time to
time, on the close of the auction, the highest bidder shall be invited to provide the balance sale
consideration within 90 days from the date of issuance of the Letter of Intent / demand by the
Liquidator. Payments made after 30 days shall attract interest at the rate of 12% per annum or such
other rate as may be prescribed under the applicable regulations. The sale shall stand cancelled if the
balance sale consideration is not received within 90 days. The Liquidator shall conduct due diligence
and verify the eligibility of the highest bidder, including eligibility under Section 29A of the Insolvency
and Bankruptcy Code, 2016. The auction result, details of the highest bidder and due diligence
conducted shall be dealt with in accordance with Schedule | to the IBBI (Liquidation Process)
Regulations, 2016, as amended from time to time, and with approval of the Committee wherever
required under the applicable regulations. If any bidder is found ineligible at any stage, the Earnest
Money Deposit shall be liable to forfeiture. In case the highest bidder is found ineligible, the Liquidator
may consider the next highest bidder only in the manner permitted under Schedule | to the IBBI
(Liquidation Process) Regulations, 2016, as amended from time to time, and after obtaining approval
of the Committee with the requisite voting share whereverrequired.

On receipt of the full sale consideration and completion of applicable formalities, the Liquidator shall

execute the sale certificate / sale deed / transfer documents in favour of the Successful Bidder, subject
to the provisions of the Code, the Liquidation Process Regulations, lease / lessor / transfer conditions,
statutory requirements and requisite approvals.

. Itis clarified that this invitation purports to invite prospective bidders and does not create any kind of
binding obligation on the part of the Liquidator or the Company to effectuate the sale. The Liquidator
reserves the right to cancel or modify the e-auction process and/ or not to acceptand/ or disqualify any
interested party/ potential investor/ bidder without assigning any reason and without any liability

12. Please refer to the complete e-auction process document for the detailed terms and conditions of the
auction.

13. The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016, the rules and
regulations made thereunder, and all other applicable laws, as amended from time to time.

Neeraj Kumar Sureka

Liquidator

M/s Bally Exports Limited (In Liquidation)

IBBI Regn. No. IBBI/IPA-001/IP-P-01539/2019-2020/12517
Address: Central Plaza, 6th Floor, Room No 'H’

41 B. B. Ganguly Street, Kolkata - 700012

Email: cirp.bally@gmail.com

Mobile: 9831114540

Place:Kolkata
Date: 30-06-2026
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